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T Or.No.l dated 9,1.2003
%:‘;(_\“__, Heard Shri Y.5.P.3abu, Advocate for
S 0% .0|, gy | the Applicant and Shri R«.C.Rath, Standing |
Counsel (on whom a copy of this O.A. has been ‘

served) appearing for the Respondents/Railways. \

g m W"‘U_;/ Applicant, 3 Ticket Collector, |
l | having faced with an/\tran;fer from Sambalpur to
@C* QG\W‘“ ? Titldgarh, has filed this Original application, \

under Section 19 of the A.Teact, 1985, by
@ ‘ ralsing grievances that persons, station senior
m(h

to him/having not been disturbed, he has been
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disturbed discriminatorily. He has also raised
a point that he has got his ailing mother at
Sambalpur and by this impugned order of
transfer there may be distubbancesin his
family front.

Transfer is an incident of service
and it the departmental authorities, who are
the best judge to give due consideration to
the indivual problems of its employees.

In the aforesdid premises,

Respondents are directed to consider the

grievances of the Applicant, as raised in
E represantation dated 6.12.,2002 under
Annexure-2 of this OsAe as well as the
grievances as raised in this O.A. Applicant

is also hereby given liberty to file a
detailed representation afresh before the
departmental authorities/within a period

of 10 days hence)and in the svent such a
representation is received, the departmental
authorities should give due consideration
to the grievances of the Applicant to be
agitated by him in his representation and

pass necessary orders wxkkin by the end

of January, 2003. Until such reconsideration,
as directed above, by the Respondents,
the Applicant should not be disturbed from
Sambalpur; if he has not yet been relieved
therefrom.
With the aforestated terms, this
Oede is disposed of at the stage of admission.
Send copies of this order along with
copies of this O.A. to Respondents and free

.COpieS of this order be made available to the

AdVocates for both sides,
ME (JUDICIAL)




